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Particulars to be examined Endorsement as to result of Examination
1. s the appeal competent ? e
2. (a) Is the application in the prescribed form ? \K
(b) Is the application in paper book form ? h e
; P g f e D, - PN R 1 O
(c) Have six complete sets of the application 2 Dy rf(.-c C K.d;%c‘mt aly Cofrn K n
been ‘iled ? yeo AL ¥~ id &"'y“——
‘S-‘- _3.+a,g‘~¢.'~.3 ﬁ,u\,ﬁv—icf( )
3 (a) Is the appeal in time ? \15 v
{b) If not, by howlmanydays it is beyond -
time ?
(c) Has sufficient case for not making the _

application in time, been filed ?

4. Has the document of authorisation,Vakalat- ﬂ& Lo Brevi Goud g =S '.-3'&1.“}, )
nama been filed ?

5. Is the application accompanied by B. D /Postal- \'{5
Order for Rs. 50/-

8. Has the certified copy/copies of the order (s) o Gcetht pyuc, et a1 8
against which the application is made been '
filed ?

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in <
the application. been filed ?

(b) Have the documents referred to in (a) .
above duly attested by a Gazetted Officer \4
and numberd accordingly ?
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Hon ' Mr D,K. t\grawal, J .M,

Hon' Mr K, Obayya, A.M,

12/7/90 None appears for the spplicant. Ve have perused the file.
ADMIT, Notice has already been received by Shri N.B.Sinch

Vi
_('_Jl:, — ¢n behalf of the respondents. Respondents are directed - .
"' .‘ Q\@u’@,\lm to file counter within 6 weeks to which the applicant
N R aYAV LV R AV 3N

! Qg MAY file rejoinder within 2 weeks thereafter. List this

c.se befo'e Di(J} on 12~9-90 #ar list.n: it sor ¢
heurgl’ng as ﬁe %

dipemy = g

——



0,A, No, 1168 of 1987

4,3,1991

Hon, Mr, D,K, Agrauwal,l.M,.
Hon, Mr, K, Obayya, A,M,

None appears on bshalf of the applicant, Sri K,C,
Sinhag appears on behalf of the respondents and
inform us that Counter Affidavit has beon filed on
4,10,1990 but due to inadvertent mistake, wrong ca¢
number has been given or it has besn placed on ths
vrong file,lLet learnsd counzol for theapplicant
get trace the counter affidsvit, keop it in this
through D,R, 'J', R.A, ,if any, may be filaed with
4 wesks thereafter, List this case for hearing ¢

2,7,1991,
Af, JaM,
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CENTRAL ADMINICTRATIVI TRIBUNLL,LUCKNT! RINTH,

Registration nN.A. No. 1168 »f 1287

Applicant.

Jagdish Prasad eoe oo

Versus

Union of India

and others .o see

Respondents.

Hon. Mr, Justice U.C. Srivastava,V.C,
Hon'ble Mr. K. Thayya, rember ()

( By Hon. Mr. Jistice U.C. Srivastava,V.C.)

The applicant was appninted as a waterman (contigesnt
paid staff) in the Divisional Office Sitapur, in the office
~f the respondent no. 4 @ & nthly salary of Rs;. 100/-
vide order dt. 11,5.1983. In the year 1984, the applicant

was posted as Chaukiddar, There were vacancies in Group-d

services for the post of “epoy. Thz applicant aleo offered

his candidature for the rame and after tort and interview,
hegéh”seleteé and apoointad as Sgpoy as par order dated
L

16.4.1986.8But vide order dt., 22.11,1986, he was reverted

back to the pnst of contiggent paid staff, and against

his reversion order, he has approached to the Tribunal.

2. The respondents in their reply have ks2n pointed
P

out that at the time of scrutiny of the rscord-,

that the applicant

it has

come to the nontice of the respondents

was over-ige and he was not 2ligible for boing absorbed

in the cadre of Sepoy, as such, ther:z was no way left except

to revzart him. As =such, the actiosn i13%en by the respondents

was not arbitrary.It is statad that the cuestion of relaxation
2f maximum 3g2 limit for the purposes of regularisation of
casual workers who wear engl3ged affar 20th March, 1979
was cnncider=2d in crnsultation with the despart—ent »f
personnal and training but thesy have not, hcwever, agreed

tn the =87™e. men the applicant wés promoted as Sepoy. his



(#

age wacs 34 years , 8 months . It wés for the respnndents
to relax his age but if %EMﬁééglnot relax his age, the
apolicant does not claim a ;tht for relaxstion of

his age., &8 we do not find any force in this application,
the apoplication is accordingly dismissed. However,

as the applicant was appninted at the age of 34 years
and 8 months, it is still opzn £or the respondents to
consider this matt2r 3and in case, they fe®l that the
apolicant’s work is godd, relaxation should be

given to him and the case of the applicant shall have
tn be considered sympathetically. The application is
dismic~ed with the abrve observations., Parties to bear
[e—

Vice-Chairman

Dated: 17. 7. 1992

(noUo)
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"CENTRAL EXCISE COLLECTORATE KANPUR

P e

Shri Jagdish Prasad, who uas appointed as Sepoy
from contingent paid staff and posted at I.D.O. Sitapur
vids this office letter endorsement C.No.II(31)145~Estt/D/
, 85/12880-86 dated 16.4.86 is hereby reverted back to his
ET original post of contingent paid staff with immediate
effect as at the time of his recruitment as contingent pair '

#
' staff he was over aged,
. ' Conseguent upon his reversion Shri Jagdish Prasad
: shall work at Sitapur Division as contingent paid staff.
o fCAé,
T . . /( ‘hf - .
: | | v DY. FOLEECTOR((RP&E) \
. R ' ' CENTRAL EXCISE: KANPUR .
vI' ) v !
; CeNo, I1(31)145-Estt/D/85/354773 . Dated: 20,11.86
. Copy forwarded faor information and necessary action t: |
‘A Regd, 1. The Asstt, Collector Central Excise, Sitapur '

2, The Chief Accounts Officer, Contral Excisse, Kanpur

f 3. The Pay & Accounts Officer, Central Excise, Kanpure.

" 4. The Superintendent(Hdars.) Central Excise, Kanpur,

' 5. The Dy, Office Supdt(Condl.) Central Excise, Kanpur,-
T * Regd.Lg(/ghri Jagdish Prasad, Central Excise, Sitapur.

“ 7. The General Secrotary Group 'D' Officers Association
of Kanpur Collectorate C/0 Asstt., Collector Central Excis

Farrukhabad.
8. Guard file,

- e, o QS) e Z/l/ /i/

SN,

oy. LOLLECTOR(P&E S
CENTRAL EXCISE:KANS ¢
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Thoe Colloctor
Cuntral Excisc
K400
Throuyh prover channel.
ir.

" Lubjoct:- Estt,Grou'D)' Keversion to the post of continyent
paid staff-Case of Jagdish Prasad=hepresentation

Tr ef’ (,L dintj.

e ™ e ™o ™ T e e o0

Kindly refor to the order of Dy.Collector(P&E) Central
Excisuy Kanpur comaunicated to the unidersigned vide his endst,
C.NO, I1(31)145-Es tt/D/85/35473 dated 2, 11,86,

In pursuance of the aforosaid oxder, the Assistant
Collector .Contral Excise,3itapur reverted me to the post of
contin cent pald staff w,e,f,25 11,86 vide his orter C.NO,II(3)
feEstt/85/5550 dated 25/27, 11,86,

1 bug to lay the following few lines for your kind
consiluration for the gross injustice meted out to me,

(1) Tat I <raw your kind attention to the tarms & conditions
appointment as conmunicated to me in the appointment letter
issuu! vide C,NO, I11(31)145-2/ET/D/85/1288l dated 16,4,86 by the
Dyocolloctor(P&k) Contral Excise,Kanpur, My SﬂrViCes have'been
terminated as Group!D! Officer without giving one month' st
notice as stivulated in the Declaration appended to the
appointment lotteyr and obtained from me, '

(ii) Tat the meversion is in yross violation of natural justice,
It is arbitraryf, unlawful and not sustainable, ' '

(1ii)That the plea for rev-rsion beiny averaue at the time of
rocrui tment as continnent paid staff anl subsequent promotion

to Group'D' at this stage is ' unlawful, I had submitted proof
cbout my age an! qualifications before and at the time of
interview, There was no concealment, The ane and qualification

was wall scrutinised in day light belore issuing sppointment
lotter, If I was eligible then 1 always would remein eligible

for promotion, My reversion, thervfore, is a miscarriave of justice

" :
(iv) That I worked as Group!'DY for a period over 180 days, Any

order of tarmination or reversion after s-rving for over
6 months issued arbitrarily one fresh morniny is ultra-vires of
t+ho provisions of the constitution,

(v) That I served the Department as contingent paid staff to
the best satisfaction of all my superiors in the fond hope of

contd, ?/-
Besoret T Q0
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'->ttinq a lift, Thankfully 1 acknowdledyeld tne promotion
bit it has been snatched . to burocratic misapplication

of rules an! or or.ars,

(vi) That the act nt camisuions und cormissions on the
sart of oow-rs Lot be, I have been put to serious mental
str.ins and physical enony,

(vii)That I request your hopour to re-consliler my case in view
of above submissions and roastore ny, oromotion in Groupt'id)t,
You are requeste! further to regulorise the issue of oge

tor meintaininy stctus-quo,

In tho end, I &a-a poor man and knocking for justice
dsuwhero would be Lepnd my means, Your honour would be
wleased to do Ju.lice cue to ud,

I shall ever remain grateful for the act of kininsss
which I hopotfully chrish,

. . Yours faithfulky
Fj = woattdh FRageld
( JAGDI &1 PAASADY

Dated 27.1,87, C/o Of.ice of the lLisstt,Collr,
L Contral nXeluaySitapur

J

» :
v #lyance copy submitted to the Collector,Central Excise
Kunpur for favoursulsle' conslleration,

(Jrai st PRASAD)
Datoed 27,1,87, C/o Uffic: of the Asstt,Collr,

Centy ..l Hxcise,&itupur,

ey

NN
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A ‘
Copy received C.No.II(31)145/D/85/10374 dated 30-3-87 from

. Dy, Collector (P & E ) Central Excise Kanpur to this office

ey

i

suBJECT, . REpresentation of Shri Jagdish Prasad Contihgent
paid staff for his regularisation in the grade of
Sepoy C/Reg-

Please refer to your letter C.No.II(3)1-Estt/87/1461 dt.13.3.87
cn the above subject.'

In this connection it is inform you that actually Shri Jagdish
Prasad, Contingent paid staff was not eligible for regularisation in
the grade of Sepoy due to his over aged . When omission came to notice h
he was reverted to the contingent pald staff. It is not a case of ‘
terminatiom of service . As such question of giving of one month notice

coes not ariseo

3. In thls connection it is also mention here that a cas® of over~
aged contingont paid staff was referred to Board for relaxation of age,
put the Board has not agreed to relax the age. The case of Jagdish Pd,
contingent paid staff is a similar case, Hence his services could not be
regularised. Shr Jagdish Pd. contingent paid staff may be informed

accordingly.

Sd/-

Dy. Collector ( PAE)
Central Excise Kanpur
/
t

Central Excisp Division Sitapur , W,
CuNo, J PV //’/b‘ S ]a)?; pated 4/ 1/

Copy forwarded to Shri Jagdish Pd, Eontingent Piad Staff
Central Excise Division Sitapur for information .

\(:L¢QAV;%(3K%~)
Admipistative Officer
Cenfral Excise sitapur

— /
e - — R
LJ J' - . RS = ———
-
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he Chlarwan j
%m Beaxd of Hicise & Custens o
Gavt.ef India (Depti.ef Fevenus)

i@ﬁ-?e

&bjﬁet;_ Greup' g’-Rn_mem:gﬁ.on mainst terminationd-
P el n had ol L) . |
ligst huwbly and respectfully % hag te ley the follewing
few lipen for yeux hensuz's synpathetic sersidexation:= '

1. That spensexed by the Eaployment Exchange Sitapur,] was' :
appeinted in the divisierial effice,Sitapur againit
sntirgent pald staff{waterman) vide Assistant Colleetex,
Central Exgise,Sitapur’s exdex CINO,II(39 GL/FT/R0/860 i -
dated 11.5.83 en Reulo0/~ pimiThexegftar,l was posted '
& ligli/Chewiddar in the divisienal offce 51 tapur undex
Assistart Celleeter Central Bxcise,Sitapur's erdex
.0, 11( 3)12-ACCE TS/ Compinent/B3/124 dated 8.2.84 én
Re,if= pex day.l sentinwed te werk as such 1111 29.4506.

. That X passed High Scheal Examinatien in 1978 ard wy' N
gge @ sesgrded in the sertificate is Bth J;muy‘.”’&l ,

53  That gensequant upsh physical tsst snd intexview I was
salectod snd gppeinted sepey as pex Bstt.Order ef Dyd
Collectar{PRE) Centrel BExclse Kapux commynisated wnvex ,
his C.NC, TI(31)143-Estt/1V/85/12800 dated A6idi86(snclosed)
I jeined wy duties om BCGi4i06d .\\ ‘

é. ‘That undez sxders ef DyiCellestex(PAR) Contral Exeise ' .
Kanpuy cowaunicstsd wnlex opd st iC 0. TI(81)149=-Estt/D/85/ -
39473 datod 204114861 was reverted batk as sertingent
pals staff and reliowed frem the pest of sepey on |
27i11.86({enclesed ). The xeasen wvanced is ®at the time of
his pecautiment ss conkingent pald stoff he was eversged.®

s
&

Thgt 1 submitted o zepresuntation sgted 27i1.87(enclesed) -
i the lgn'ble Cellectax,Central Exciss Kanpurdhs | -
repracantgtion has been rejected as per commnication
vecaived ;undex Assistant Cellecter,Central Excise,Sitapur's
ATt G0, 11 38)9/PP/86/229) dated 5,5.87(copy enclesed)

64 ‘That it will be gvidert frem the reserds that grave .
injustice hat been dene e ms causing undve mental q.ny‘x(

,r( C S . “lﬂ’ﬂ‘i-'w- \
» } . .

) 1
v\ o e U | .
REZA Y S R o

W AL-&7 B
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" That there was no foult an my part regarding overage facte:
gt the time of appelintaent as cuntingent paid staff and
subsecuent sppeintment based en nwritsd Thers was ne
ganceclment on oy poart a9 the preef of ege wes dudy
subuitisd gt sach sft%qé

>

f

e That the astheritiss woke up after negt mere than six.

renths of my Servica a8 Sepey te find eut this emmissien '
negarding oy &ed v ) _,
P That notwithstanding nature ef cantingent paid staff I

wés clugys vequired to discharge Jduties as a Sepoy vizd
‘Guare duty etcelmnically,I am still deployed te werk ss a
Sgpoy but being pald &8 @ contingent pald staffully
cpraintzent &5 & S6PRY Was mede on merits and services
' nendered by me 8% a centingent paid staffs

i That the post of contingent pald staff 48 net a r-gular
poest enjoying regulaxr premetiensl avenue. I was sppeinted
1 the pest of sepoy and net prousted. As §uch reverting
‘me from the past of Sepoy(regular cadre) te contingent

paid staoff does net stard.Therefere, the impugned erder
dated 20411080 of the leaarned Dy.Cellecter(PRE) CaEx.! )
Kanpur is bad 4in lai and unseastitutionaly

11, That the se called xogorsien frumr thas post of sepey to
continsent pald staff 1s in yress vielatien ef natutal
justice,against the terms and conditions of servicault is
oxbitraryunlawful ard net sustzingles i

)

24 That in the interest of justice,l uqnost your kind
honour Sir,te exauine my ¢ase grw restere me to the / \
pest of sepoy by csndeniny the upper aue limit g3 @ ? I
speclal cass in viev ef my leng,sincere dutiesd I m "
faully qualificd,beleng te baclward class and large family
io dapoendent upon e T
L

I 5hgll ever remain gratuful fuor this kikwi act ef S
lhasiness en huwandtaclen groundsy : a \
. coy
Enclss As abovee S Yours fajithfully z( \
( JACLDSH PRASAD)

/8. 6. 87 @NTIKGLNT PAID STAFF/
CENTRAL EXCISE mvxsmﬁ\
|

ELIARUB

Toc. L N ,'
&(W"( Il\ﬂaiél:g‘ ERalA
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The Cheirman
Cantral Board of Excise & Customs
Govi.of India{Deptt,of Revenue)

Rsspuc%ed'Six.

Subjects~ Group?!D? Representation against termination,-

[ 2 St St Rl RN

Kindly refer to my gepressntation dated 18,6,87
on the abcve subject,

2, It is humbly roguested that action may kindly be
teken early end dacision in the matter may also be communicated

L0 Bl o - R

Yours faithfully
gt Y9 Lo eel
DATED, 30,787 | -  J/GDISH PRASAD)
> o oémmcem PAID STAFF
CBITHAL EXCISEsSITAWUR

N ./ ,
A S //v'f
“\5\3&.2{\ vkl B M*tz.k

ERa
&X&Q%&\CJ N

L 129D
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Central EXCise Collector ; Kan_ur
C.iHu.II (31 T4 8=%s AV IR Y oy U.ted s-10. .37
To '
The Assistunt Collector
Central sxcise
sity . ur

Subject: ~Request from shri Jazdish p

Contingent aid Grou, 1y am .loyaa
a7uinst termingtion ¢f Lisg service
C,degarding.

In this Connection the Bosyrd hgas informed thit the
contingyent ,id workers wno hag Crossed the ermissible
age limit and w-o h:d been recrulted Loy < 0. 7Y% connot
be reavlorisog In Ggrou 1pe 2osts Snri T .gdish °risad,
continjent aid Stuff may be informed accordingly

~

. 7
RN

" sdf=~ Z . Tochong -
\ ., JY¥.Callector ( p g £)
fﬂkﬁiﬁi-* ‘ N CGontr 1 g '

<iCise,Kan urp

Aduinis et (&ﬁfd&??

r@‘iqd 14§ 6
Central Excise

dlaIgT SITAPUR
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"HE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD

Misc. Application. .o of 199

&
Counter Affidavit

On
behalf of Respondent No......ooooo....

In
O. A, No.. 5. ./ 198 -
0 iR VALBACH s e P €I tIONET

& ..... ceve 090600 ¢00 s rvenes one :}n
Vs.

Jnion of Indiaand Others..ooin, . Respondent

K. C. SINHA
Advocate

b
" 5

@
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I
RLGISTAATICN 10. 1168 of 1988
Jagdish Prasad .epplicant
+
Versus
Unicn of incla & others. respondents,
Y
s

“he Hon'ble TheVice Chairman and His

Cempanion Members of the aforesaid Tribunal.
“he humble petition of the abovenamed
}OST RESPECTFULLY STATES ¢

1. That full facts have been sct out in the

reccumpanying counter affidavit,

20 lhat it is necessary in the interest of
justice that tne relieis ssught by the petitionerg

in his aforesaid application may kindly be rejected.

s



2.
PR AYER

+HEREFORE,it is moest respectfully
prayed that this Hon'ble Tribunal may be pleased
tc zllow this application and reject the reliefs
¢ sought by the petitioner ir his aforesaid petition;
and/or be further pleased to pass such
sther end further orcer,as this Hon'ble Tribunal
may Cocm £it and proper in the circumstenccs of

{ the cesc,

Dt/'-' dr (2 4y

R
(K.C. SINHA)
A-oL. S.aNDING COUNSEL
CeENTAsL GOVT.
COUKSEL »OR THE RES ONDENTS.
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SERUROE
-~
Ii THE CENURAL ACMINISTRATIVE TRIBUNAL @/
DfEw
ADUITICNAL BrNCHs3ALLAHABAD,
9 26y
[ 2 BN A 3 ‘
COUNTER AFFIDAVIT
ON BEHALF OF RESFOMDELTS
IN
REGISTRATIONx No. 1168 of 1987
Jegdish Prasad «a@pplicant
Versus
Union of India & others .Re spondents.

X

atficevit of Yvedy Chawart Durvid

aged about 3 years, s/o S FB.
e “ : D‘vﬁ,’t‘f_ﬁlt pested as HAs<t -ColL[.‘éT??
, \?":; .“- _‘./ | . ) ‘ | "

“ ‘ ConTral Exerad, ﬁﬂﬂw’ Q¢ V)
" ;/)/’r%.
e o (Deponent) .

I, the cepounent abovenamed do hereby

sclemnly 2ffirm and state on vath as under :
- Thet the ceponent is Nssll  ¢olles

&n¢ has been

cuthorised t- file ceunter afficdavit on behalf



24

of respondents and @s such he is fully acquainted

with the facts of the case depeosed to below.

24 Thet the contents of the applicetion
filed by the pctitioner heve been read over by
this depenent and he has fully understood them

ané is in & position to reply the samc.

3= That before giving narawise reply te
the applicetion it is necessary to give certain

facts which may assist this Hon'ble Tribunal in

¥
deciding the controversies invelved in the present
h*i5& cast,
- “.\’,‘\ \\
[ s
N jfjx ef- That on 3rd November, 1983 under the

crCers of the Assistant Cellecter, Central Excise,
Sitapur, the respondent no.4, the petiticner was
eppeinted &s full time peid centingency paid staff
a8 kheli-cun-Chaukidar and postecC at Range II

sitepure.

b/ That after reckoning his quaelified
sirvice as contingency peid staff as on 31.,12,1985,

the potitioner was found e€ligible for regulerisation



1
1
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3.

in the grade of 5€poYye

c /- That vide an order dated 16th aApril 1986
the petiticner's scrvices were regulerised, as per
the crders passed cn 16th aApril 1986, in view of
i:inistry of fir rscrce Instruction dated 13th
Cctober, 1983. A photostat cepy of ssid instruction
dated 13.10.83 is enclesed herewith and markec as

Annsxure Ca-~1 to this affidevit.

a/-~ That after scmetime at the time of
scrutiny of the records of @llthose regularisec
contingent paid staff, it has comz to the notice
iaat the petitioner was over-2ge and he wasnot
<ligible for buing absorbed in the cadre of sepoy.
Heving come to know the said omissicn, the petitione
~-r wes reoverte@ back as a centingent paid staff
irmediately end he was given a re-zppointment to
work es Contingent Peid Staff vide an order dated
20%th Neovermber, 1986 and he was peosted at Sitapur.The
o~ titiovner represcntec his case to the loard fer

his eppeintmont/regularisation in the grade ©f Sepoy

ut the sric ropresentation was rejected by the

Bamrd undcr letter cated 1st September, 1987, A



4.

choetostat copy of said letter ceter 1,8.87 is
vnelostd herewith and merked as Annexure Ca-2

to this petition.

b “het the contents of peragrezhs 1, 2, 3,

4 and 5 of the petitior need ne comments.

Sea “hot the contents of paragraphs 6(1),
6(ii), e6(iii), 6(iv), 6(v), 6(vi), 6(vii), 6(viii)
re@ 6(ix), 6(x) and 6(xi) of the petition being

matter of record need ne cemmentse.

6= Thet the ccntents of jeragraph 6(xii)
of the prtitivn ere mot correct znd as such are
denicd, It is further submitted that in fect the
ege of the petitioner esceped the notice of the

~uthoritiss 2t the time ¢f regularisetion in the
cadru of Sgpcy #nd vhen it wes revealed, an order

wrs neescd through vhich he was reverted back and
wos te work on his origingl post of the Contingent
Paic¢ steff. lLioreover, this decision was sequal te

the Boerd's cecisicn communicated to the answering



5,
respeondent vide letter dated 26th August 1986, It ic

stated that "the question of relaxation of maximum
egc limit for the purposes of regularisaticon of
cesurl workoers wheo were engesred aftcr 20th irrch
1878, wes considired in consultaticon with the Depar
~tment of Pursonnel & Training. They have nct,how-
cver, agrecdé to the same,® and as such there was no
woy left except to revert him which was neither

arbitrery nor unlavful,

7 ihat/%8€r8€%¥3%gs of reregreph 6{(xiii)
2f the pctition meEr it 1s submitted thet the

petiticner wos not cligible for his regulariesction

in the grade uvf Sepoy due to his beirg over-aged.
This omissicn came te light after sometime when the
cffice records of allthese contdngent paid staff was
ro-scrutiniscd and thorn he was reverted back
immediately tz work es -Contingent Paid Staff vide
cf£fice lettur dated 20th Kovsmber, 1986 and posted

ot Sitepur vivision.

£ “het the cuontents of psragrarh 6(xiv)
of the ctition 2rec mot correct and as such are

cenicd, It is further submittzd tlw t the jctitioner
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6.

is not cntitled¢ for any neotice or opportunity,as
referr.d in pare uncer reply,before the saiéd

sréer wes asscd,

Qee That the ccntents of paragraphs 6{(xv)
snd6(xvi) cof the petition are not corrcect and as
such arc denicd. Since the ;ctiticncr wesnct

¢ligible for promotisn ,as he was cver-sge for
being ebsorbec ir the Zevpoy cocre end as such

%tc~ing in vicw his services remerec as a
Certinge: t peld steff,he was reverted to that

pest on humenit-ri-n cround,

10~ “hee i r. 't ot ¢ _trrcro b

72t MR S . i owie
i ct Cr:o ocivon g o B D.ve, t©h

cotition r is ot omtitle: oorp the r.1icfe as

roterrdd in perogreph uncer replye.

11~ Thet in zeply to contints of peregraph

@ of the etitiun, it is submitted that pctitioner

is not cntitled for the interim order,as he has
ceiled tomake out any case for interference by

this H.n'ble ~ribunel .
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7.

12« Thet tha contents of paragraphs 9, 10,
11 and 12 »f the nezticion being matters of recerd

necd no commentse.

“hat thc contents of peregraphs 1
¢né 2 of this =ffidszvit ere true to my
aersonal koouledoe; these of seregraphs
3 to 9 end 12 =2rc¢ bgscd o-perusal of
recerds ; those of parsgraphs 10 and
11 erc based cn legal advice, which all
I beclicve to be true. iio part of it is

folse znd nothirg material has been

concoaled in it.

80 HEZLP & GOw.

( DEPONENT) «
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alvocetideclercthet the perscn meking this

rEfidevit erd 2llecing himself to be the deponent

-

-

is known tc me personally.
- 6 ﬂ /
/ ! /

N > G 0 (€ Aoeucresr

Soplemnly affirmed before me on this
- D«c ,.,..,k-J

cey o£2% rf\)1991 et %".n» am/pm by the deponent,vho

is identified by aforesaic .

I have satisfiecd myself by examining the

depcnent thet khe urdertstands the ccocntents of

this #ffidavit vhich h:- = beun readover end
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the 13th Octebor,
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S crirzloyets in Croup
v pos Lf“ ‘
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o 0w 00y

The wndersimed L1s alrectod to say that ws per the
Logued Dy this DGULIM.(_PL 11 om “timc to time,
ciployees recruited bofory 21 ¢3.79 dn various

1983,

;Lmr-hod ;md u bordinato officos

sgvorrmors ol Indla may bo rogulapised in Group 'DE
ariaet Lo L nu Collowing conditieongye

tdaily wiare worler showld pave put deoat
Loast 20 days ol ovva abosel (Including
broxen periods of f‘u'm ce) hring ercie of tho
two nreceding years (4 yoars in the cuso of.
Hart-tine casual \ioI‘(Cl g) on the date of
appolutimont apulnst o ropelar Group ' D post

{

~
codly vao wornor niould be elipgiblo in
I‘(..mc(L of .“axunum uge Limlt on the ddto of
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/ FeNoo Ao 12034/88/87-Ade ITI~Y -
Governmunt of India
Coentral Board of Excise & Custows

g e g

AN!NLZ\U_/\’E < 7 /) ~ R ) @
T ' | o

' New Delhi, the -28th-August,1987.
Vel sbpfs )

To

Iho Colluctor of Cuntral Exciso,

KANPUR.

Bubjoul HuYuuub from shrl Jugdlsh Prasad, Contivgont
ald Grl "D owployuoe upginut torwmination of
1lg sorvices -~ ¢ Kanpurs,

Sir,

T

 Iam diregted to rofar to your latter C.No.
IT(31)145-matt, 85/22196 dated 23:7¢87 on tho above

" subjuct and to wsuy that in turus of Do tte. of Pursonnel
& Iredining's 0.M.Nos 49014/7/83-gstt(C) dated 13¢10.83,

the contlngont paid workory who had crogggd tiie purmigsible
ago Limlt and who had booen rocruitod aftor 20.3.79 cannot
be regularised in Gre 'D? postge Shri Jagdish Prusad.
may pleage bg informed sultably.

2o Tho original representation of Shri Jagdish Prasad-
sont alongwlith Board's lettnr duted 1%e?7.87 may uluo
PLluuzo bu returned for our rooordg.

Yours fait lly,
\ !ﬁusz\

( BeKo JAIN )
‘Under Secrotary
Central Board of Excise & Customn
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7. “hat it is farther suomitind that the
peti tioner': date of Lirth iz 5.1,52. At the
9 ox of er-ointment on the post of Cepoy the
crrg, 3 monis and 11 davs.

anplicrnt's cg2 ues 34 yes
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IN THE CENTRAL ADMINISTHATIVE TRIBUGIIAL, ALLAHABAD
C.M.2pplication No. |7 %7 /91

Inre
0.A. No. 1168/8%7

/

Jagdish Prasad Applicant

versus

Union of India & others Respondents.

APPLICATION FOR RESTORATICK OF
ORIGINAL APPLICATICN DISIISSED
IN DEFAULT ON 30,.2,91

The applicant respectfully submits as under:

For the facts and reasons stated in the
accompanying affidavit it is respectfully prayed

that the OriginalA-pplication No. 1168/87 may , - .~
kindly be restored to its original number&MAﬁflz”‘J

L 30 Praged K Lidbast of Fuslice '~

ﬂk\@

(Farcoq Ahmad)

. ,\U?«"’Dated: 28’(0.01’ Counsel for the Appliant.

beC@/Q/VZQ | w 17 KUTC“E,S;B'\?QS’AMENABA‘D
s 1 6

S, | 1 Ie,



CENTRAL #0cINISTRATIVE TR1BUNAL, ALL AHABAD pﬁ
0.A.No. 1168/87

Jagdish Prasad Adpplicant

versus
Union of India & others | Respondents.,
AFFIDAVIT

I, Jagdish Prasad, aged about 39 years son of

' Shri “hyam Nath, resident of Village Nizamabad Kherwa
2 . ' Post Office Barai Jalalpur, District Sitapur, the
+ | deponent do hereby solemnly affirm and state on oath as

\éx _ . uaders

N el 1. That the geponent is the petitioner in the above
noted case, as such he us fully conversant with the
facts and circumstances of the case,

2. That the applicant/deponent filed the above
noted care before this Hon'tle Tribunal in the year
1987. The case of the applicant was filed by Shri
A.X. Sandg, &#dvocate and theréafter‘the applicant was

not aware of the ﬁmzm/fate of the case.

'ir-i 3. That the applicant went several times to

tontact the Advocate but unfortunately, the agpplicant

could not meet him. The afo‘resaid mentioned advocate

has also not written any letter to the applicant.

4, That the spplicant belongs tobackward class
’
and is a casual labour. He could not attend the

Hon'ble Tribunal on the date fixed by the court and

TolaT Oia;



-2

and the applicant has no knovledge of the date.

5. That the applicant on 1.10.91 came to

Allshabad and enquired about the case from the

{' office and he came to know that the casé was dismissed

in default on 30,9.°1.

6. That the applicant was constantly contesting the
case and it was a mistake of the counsel who was

contsesting the case on behalf of the applicant as he
failed to appear before the Tribunal on the date fixed.

7. That on account of mistake of counsel the applicant
should not be permitted to suffer. If. is therefore,
expedient in the interest of justice thet the above case
may kindly be restored to its original number.
Lu,c,Kj/ w2 ™ . AT 1P BMicc
W - Delec - l-)o-4) Deponent
Verification

I, the deponent named sbove do hereby vérify
that the contents of paras 1 to 7 of this affidavit
are true to my personal knowledge. No part of it

is false and nothing material has been concealec,

So help me God.

| g

L 7 —
Uekogwr. Deli- 910 ~ 4 )
e,

I identifythe deponent who has signed before me.

So emn%aﬁinﬁ:é me by the deponent on W
at [~ ‘&m/pm wh entlfled by Shri F
Advocate.

I have satisfied myself by examining the deponent
that he understands the contents of this affidavit

which have been explained to@m.

a0 8. &F»J
Cﬁ’i’!mﬁws&&&

7oA
L
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IN THT CENTRAL AOSTIWISTRAT IVE TRIBUNAL
Regd .

e T ALLAHABAD BENCH
f .

23-A, Thornhill Road
Allahabad, 211001

Registre; Wﬂ.w* Df‘ﬁ._ Dated=-2 ¢
ﬁmh _

Mo, CAT/2114d Jud

N . | pp
Jagdisn Prasad APPLICANT

Vrs

RES PONDENT (S)
tnien of India =nd gthers Chairmen Central

Bon rcd of exclse & Customs,

e shei s,Ke sarkd Advocate,
1116 Kalyani Javi, Allahabao,

2o KB dmha o B coles Lo l\dcg,\nclp&cwk‘

Pl eas - tsake notice that the applicant above named has presented
am application a cony of whereof 'is enclosed herswith which has, be-:n

registe red in this Tribunzal and the Tribunal has slxod‘z “iﬁ day

of For
July 90 ° imission,

ifyno aprearance is m de on your bzfalf, your sleader of by some cne
duly authorised to Act and nlead on your behalf in the said ap-lication,
It will be heard ani dzcided in your absence, '

Given under ay hand and the sszal of the Tribunal this 1“§’ day

: 3
°F  June Yep

5 For Deputy &E;yf

(Judicis
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IN THZ CENTRAL A0 IISTRAT IVE TRIBUNAL

“ ,/:—} "' _ALLAUA3AD BERNCH Regd. A/D
— e e— e
f’///iji L 23~A, Thornhill Road

Allahabad, 211001

/ 4oy Appime:ign-sdoe- ' |
/ ngls ra e 0. Wl Uf" Dated =~z
/
. 7%,

Mo, CAT/AlldY Jud

“igdish Prasaid APPL ICANT

@ ’ Vrs

»

RES PONDENT (S)
tinton of India and otheprs Chairman Central

Boa rd of :excise & Custonms,

1, Shri A.,K, Sand Advocate,
' 1116 Kalyani Cavi, Allahabad,
<2+ K.C, ‘inha

Pl eas- take notice that the applicant above named has nresented
an application a crny of uhereof is enclosed herowith which bas,beﬂn
registe red in this Tribunal and the Tribunal has fixed 49 |

of July 90 ° For

day
Admission,

ifyno apsearaence is m-de on your bz afalf, your sleader of by some cne

duly suthorised to Act and nlead cn your hehalf in the said apnlication,

It will be heard and dzcided in your abssance,
Given under ay hand and the sszal of tho Tribunal this 1.ﬂt day
i ~ 8
of June 19 99 . Y

For eputy Registrar
(Judicial )



, Regid=A/D :
IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL (Ei//

ALLAHABAD BENCH

23-A Thornhill Road

Allahabiclgf ']001
A
Retistration 0O,A, No: GS 01“19 \\ qlﬁfrﬂ/

é : APPLICANT (8)

RS . |
RES PONDENT (S)

Please take notice that the applicant abovd named has presented an
application a copy of wheredf is enclosed herewith which has been
registered int his Trlbunalv The mbunal has Fixed VT bt

day cf Do et ks o= S oo Q ene 'D R‘,-\)-) . ‘i{ ~ __g_l&b—\?
Ta X R "\VQ ‘)\C\e—n\“ ‘ |

if,no0 appearance is made on your behalf‘ by your nleader or by someon
duly authorised to Act and nlead on your behalf in the said applicat
it will be heard and decided in your absence.

Giwen under my hand and the sea?l of the Tribunal this \%‘}“\’:

dayof #~ge~— >ovh. . 1991, 4

For |
Deputy Registrar
Q/Q(JUdlClal)
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A , SeLACR L F MOLION 14§f;o[ﬁl
2,7% »
lisc Petition \ L of (94 -
n Ost./ﬂoAt ]J;‘_/? of 97
P ' "7ﬂ1*\ﬂ’<&xﬂ E%,vhﬂd{ ;Applicant/Appallant,
Varsus i
R L'”V""\avlg”’V*'ggﬁ LIAAA Respondents/Defantial

Take notige that the court will be moved by the order
signed cond the day of 1991
at 10.20 v'‘clock in the fcrenoon or so soon these after the
roticed c¢n their occassion can bz heard.

the objeet of themotion is hereby indicated by

A copy of the ApplioatioA is enclosed herewith, The further

motice that meanwhile this court has been pleased to pass
that following orders

Dated this the Aday of 199

Signature

=

Advocate of petitionér

' |
sorticantyappatans FHP00G A e 4D/
! | DL

-

or

Petition/Defandent in not

Advacate on record for the opposite party
Respondent/Defendant,
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No.CAT/LKO/CB/Jud/ 1/9 0/9;;‘ S\ n ) \
Central Administrativ.¥Tridlinal "

(Lucknow Bench)

Opp. Residency,

x \f“‘a : Gandhi Bhawan,
! S Lucknow.

DATEDs _The_NoW, 18th, 199

vobay e ,
\\\\\ ’ ‘c\\\ \ z‘e s

The Registrar,

Central Administrative Tribunal
(Allahabad Bench)
23-A, Thorn hills Road,

éll.ﬁh ahad,,
sub 3 Transfer of Cases.

Sir,

The following original C.M. application is

enclosed alongwith the instruction of Hon'ble V.C,

thereon.
Partfdulars Case_Fo.

1., Jagdish Prasad C,M. application No,.688/91
VS in

Union of India & others 0.4,N0,1168/87 (A)

2, V.MsTewari M.,P. No.647 of 1991 (L)
VS~ in
.- Union of India & others 0.A.No, 218 of 1991 (L)

2. It is to iform you that in 8.A,No,67/90 (L)

" of Sri V.S.L.Srivastava -VS- Union of India & others, the

_Hon’ble €ourt has assed an order that 0.A.No.533/87 ~

be transferred from Allahabad and be listed with the case

A N T -

0.7, 67/90 (L) on 9.12,1991. A copy of the ordeﬁ(is

enclosed,

i It is, therefore, requested that necesszary

- w‘action may please be taken at the earliest in this

regard,

Yours Fa{?hfull?,
X/ '

AT

(Gaur Chandra)
Deputy Registrar

o



SE w\ Q@‘\“M‘/

(2
Sdw

e
'\J\\u\‘{l

~\* . ._‘ ﬂ‘\) -

e
e
/\n\v\\éye\

f\"'\"’"
_h N\ ?\\
A SQ .

o

Ve
\'\\;Q. (;MSQ\;\/

% o

IN THE CENIRAL AD.INIST=ATIVE TRIBUNAL, ALLAHABAD

C.M.Application No. o Q& /%1 L
i

Inre
O.A. No. 1168/87(,4) y/
Jagdish Prasad : 2pplicant
versus
Union of India & others Respondents.

Application for Transfer of the
Original applicetion to Lucknov
Bench of C.A,T

The spplicant respectfully submits as unders

~

That the above noted O.A. was filed before tt

Hon'ble Tribunal inthe year 1987 and thesame is penl
disposal before this Hon'tle Tribunal.

2, That the applicant is a resident of Sitspur,
and Lucknow is negr to his residence and the applicak

can appear before the Hon'ble Tribunal on each and

every date in C.A.T, Lucknovwo

3. That the applicant is also economically so weak
that he feels difficulty in going to {.l1lahabad, hence
the above noted O.A. may kindly be transferred to Luckn

It is therefore, prayed that the above noted
0.A. may kindly be transferred from C.A.T. Allahabad to
CoAL Lucknow. It is so prayed in thg’interest of
jw tice. :

(Faroog Ahma;:'i:)
dvocate.

Dated: 70-(6-q 1 Counsel for the Applicant.

"7 Keveherr Rogp, A na
LU(:K N@q}




Iy Tk CEN

vediddeh P

CUAL AL CTNISTiaa. A

CasieApplication No, Q8 /91 Y
Iinre

U.h. Lo. 11€8/87 A)

zaf pplicant

indiz & otheors Respondernts.,

Fyplicetion for lrinsfer of the
Original Asslication to Lvcknow

Leneh 0L Gennld

saSpwae o

Lo, v ETet Ty eubmits as unders

0 2t rete DL v as Flled before this

don'ic Lxib @l - the yeor 1987 and therame is perding

3, 5. oés
LR o -

29 r.—':hst

ard Lucknou

Plfore this llon'ble Y rxbunal,

the oepifent 4s a resident of Sitspur,
47 nigr te his residence ant the applicant
cilore the Hon'blia Tribunal on each and

cvery €ate dn CeAll, Lucknoy.

S “hiet

the s nlicenu ic 8lso economically so weak

et hoe fedl - difficulty in goling to - l1lahabad, hence

the above notsd 0.7.. may kindly be transferred to Luc

it isc

0 s mry Rindly be troncsferred from C.ALT. 5llahsbad 1

*herefors, preyad that the shove noted

Co..lv Luckno'. 1t i5 s0 preged in theinter-st of

Jwtice,

sateds 280 -

“"’

{Paroo Ahmac)
dVOCPte .

Counsel for the Applicant.
17 Kutelore Femed At nataeed

e Rqe



